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GOVERNMENT OF KERALA

Law (Legislation-C) Departmenl

NOTIFICAT'ION

' r/t o.', 6th March' 2019
No' 4e04/lrg'c I /'ot 

Ei;'' rhiruvananthapura^' r,ff;l*#ffi
t 5th Phalguna' 1940'

\ ;lause (3) of Article 348 of the Constitution of Indiq
ln Pursuance or t

the Governor or r"ru-ru ir'pr"used to authorise.th€ publication in thd

Gazette of the f"u#;'*;;;tion in English^laneuaee- 9f-tlr3 
Kerala

Mqicipality (second Aiendment) dioance' 2Ol9 (21 of 2019)'

By order of the Govemor'

B.G. HmnonelrnrH,
Law Secretary.
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[Translation in English.of ..zote_oer c6og a]nilmilgceilgl (oancooerrtno,t) eodaDlnxomy, pubtished under the d;;;;;" Govemor.l

ORDTNANCE No. 23 OF 2019

rHE KERALA MUN:llpALrTy (SECOND AMENDMENT)
ORDINANCE,2OIg

Prornulgated by the Govemor of Kemla in the Seventierh year of theRepublic of India.

AN

ORDINANCE

.litrther to amend the Kerala Municipatity Act, Igg4.
Preambre.-wsenees. it^is expedient further to amend the KeraraMuniciparity Act, ree4 tzo .r iset-fo.;;'r_*::: hereinaftErappearing;

,- -j:*-".ys, the Legislative Assernbly of the State of Kerala is notm s€ssron" and the Govemor of.Ker:ala t ;r.nJ-il"i1*"_rr*"* 
"_",which render it necessary for him to ,.k, *;;;;;;;;"

Now, Tuenerone, in exercisercf the powers confened by clause (l) ofArticte 213 of the Constitution of India, the;;"-._#;; is pleasedto promulgate the folowing Ordinance:_

l, Short title and commen
the Kerara "*"d1ffi#ffi;*ffi;,ffi:mav 

be caled

(2) It shall come into force at once.

2. Act 20 of 1994 to be lemnowtrih, .,tu--.r-)
;.J^"'1ti9i".ilo.;;;";r,"#%,.ff ff;;,?,y^iirTrffj(20 of lee4) (beroinafter *fty,_..* ,h";;#;iiiHr r,uu" 

"tr""t
subject to the amendments specified l" *",i.r.Ta l., --,.
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3. Amendment oJ'section 48.-ln section 48 of the principal Acq-

(l) in sub-section (l), the words "bome on such cadre, as may be
prescribed"" shall be omittedl.

(2) for sub-section (3), the following sub.soctions shall b€ ins€rte4
namely:-

"(3) The pfy and allowances of the Secretary as fixed by the
Govemment froni time to time shall in the first instance to be paid from
the State Fund. The pay and allowances paid to the Secretary and the
contribution to be made by him or on his behalf towards his leave salary,
pension and provident firnd io the extent rcqufud by the conditions of his,
service under the Govemment shall be credited monthly to the State ftind
by the Municipality.

(3A) Subject to the provisions of this Act, the Govemmant shall by
rules made under the Kerala Public Services Act, 1968 (19 of 1968),
regulate the classifications, method of appointment, conditions of service,
pay and allowances, discipline and conduct of the Secreraries appointod
under sub-section (l) and such rules may provide for the constitution of a
separate service or cadre either for the whole State or for each district,
including the Secrctaries along with such other Govemment s€rvants as arc
considercd necessa4/ by the Govemment.':.

4. Amendment of section 22?.-ln section 222 of tfu principal Act,-
(1) in the marginal heading, for the words "Constitution of a

common municipal service", the words "Officers and employees of
Mnnicipalrty" shall be substituted

(2) for sub-section (1), the following sub-sections shall be inserted
namely:-

"(l) The officers and employees of a Municipality, other than
contingent employees. shall be Government servants.



(lA) The Municipality shall pay the officers and. employees such

salary and allowances as may from time to time, be fixed by the
Government and shall also make such cqntribution towards their leave
salary, pension and provident fund as may be required by the conditions
of their service under the Government. to b€ made bv them or on their
behalf.

(lB) Subject to the provisions of this Act, the Government shall by
rules made under the Kerala Public Services Act, 1968 (19 of 1968),
re.gulate the classifications, method of appointment, conditions of service,
pay and allowances, discipline and conduct of the officers and anployees
and such rules may provide for the constitution of any class of officers or
employees of Municipalities into a separate service, either for the whole
State or for each district.".

5. Amendment of seetion 224.-ln sub-section (2) of section 224 of
the principal Act, for the words "Municipal Common Service" the words
"Local Self Government Department Common Service" shall te
substitutod.

P. SATHASIVAM,
GOI/ERNOR.


